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O R D E R 
 

13.12.2019   The Appellant – ‘Resolution Professional’ after 180 days, 

asked for extension of 90 days’ time.  The Adjudicating Authority (National 

Company Law Tribunal) Jaipur by impugned order dated 6th November, 2019 

allowed 60 days’ time, against which this Appeal has been preferred by the 

‘Resolution Professional’. 

2. Having heard learned Counsel for the Appellant and as we find that 

the ‘Committee of Creditors’ had asked for extension of time for 90 days’, we 

allow the process to be completed by 15th January, 2020.  The order passed 

by the Adjudicating Authority stands modified to the extent above.  The 

Appeal is disposed of. 
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